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Notes 	
Date 	

Order of teTra 1 	 - - 

Present: Hon'bie Mr.K.V.Prabladafl 

A,inistrative Mnber. 
Issue notice on the Respondent 

to show cause as to why the aontnpt 

proceedings 

:: : : " 

not be initiated 
4-1 	 egn 	contners. 

CL 

jfrt.& 	

List on 8.10.04 for orders. 

IM 

&. (18 10.2004 List on 23.11.2004, 

£)&,(c 4'  

bb 

, 	23.11.2004 	On the plea of learned co 

for the respondents four weeks time 
is given to the respondents to file 

written stat'ment. List on 22.12.20( 

or ore ers. 

I  

2 	
mb 	

Moer (A) 



/ 

C.p.46/2004 (0.A.331/02) 

No 

c 	esp. 
(l

iLo 

	10 	• 

22.12.2004 	List the matter on 7.1.2005 
before the Divjsjn Bench, 

07.01.2005 	List on 17.02.2005 for hearing 

22// o' 

7)  

xr- -  

Meiber (A) 
mb 

17..2.P 	Reque t from lier .Z1-jid, 1oaried 

• .c0ur1ieI ±or the app1icnt tt he is 
not ma position to appear for sorn& 

personal d.itflcultaos. 

Adjourned to 28.3.05. 

Mer!ther(A) 	 Meribr(j) 

RN 

28.03.2005 	At the reji*$t mad. on klehalf of mr . 
M.K.Mazumdaz o  learned counsel for the 

X.V.8. the case 1s adjur*d to 13.4.20 

Vice-.Ch&trmzt 
bb 

13. 4.2005 	At the reqjlest of Mr. A. Ahrned, 
-• - 	• 	learned course1 for the applicant the 

1 	

case is addourned to 12.5.2005. 

Menber 	 Vice-C irman 
Imb 
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C.P.46/2004 (0.A.331/2002) 

Office Notes 	Date 

4. 	 1 

12.05.2005 

- 

77 
/A 

/S.  

';~'9 
'Z_Z /"V, 

ii. 

gJl 

I 
I 

01 
Order of the Tribunal 

- 

presentg The Hon'ble Mr.Justice G.Sivaiajan 
ft viceuChairman. 

The flon'ble Mr.K.V.Prahladan, 
Member (A). 

It is alleged in the petition that 

the direction issued in the erdor dated 
84.2004 passed in OA.331 of 2002 is not 

complied with* 
espondonts have filed affidavit in 

opposition. We find that the direction 
to the respondents in the 0.1 • was "to 
consider the case of the applicants for 
engagement whenever echool needs it and ii 

I if any future vacancy for Group 'D' 

arises, the applicants may be considered 
I alongwith others. Suitable age relaxation 

may be given to the applicants considexn 

I their experience ." In the affidavit it 
is stated that the petitioner has already 

been informed about the Group D' etreng-. 
th  of the Vidyalays with assurance that 

tin compliance of the order of the Hon'ble. 

)Tribunal his case will be duly consideredi 
l as and when vacancy arises. The applicant 

Cas not in a positifln to establish that 

Ithere is existing vacancy. 
In the circumstances • we W* do 

I not find any case for ta3dng contempt 

against the respondents • However &  res 

pondents &QW assured the applicant that 

as and when vacancy arises, his case 

1will be considered duly. This is record-s 

ed. U If the applicant has got any case 

that even when vacancy has arisen, his 

* 	case is not being considered, 
certainly he is free to approach this 

Tribunal. 
The C .p • is c losed with the above 

observations. 

Q'r 

vice-Chairman 
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IN 

" 1 
fill Itfti 	t?WI 
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	ThIBUNAL, 

GUWAHATI BENCH AT GUWAHATL 	 f 	4 
CONTEMPT PETITIONNO. 1 OF 2004. 

IN O.A.NO.331 OF 2002 

IN TBE MATIER OF: 	 . 

A Petition under Section 17 of the central 

Administrative Tribunal Act, 1985 praying 

for punishment of the Contemnersl 

Respondents for non-compliance of 

judgment and order passed by the Hon'ble 

Tribunal in O.A.No.33 I of 2002 on 08-01-

-2004. 

IN ThE MAITER OF: 

Shri Monoranjan Roy and another 

Applicants. 

-VERSUS- 

The Union of India & Others. 

Respondents. 

IN THE MA1TER OF 

Shii Monoranjan Roy, 

Son of Sn Nitai Roy, 

C/o SonoDas, 

Village-Bullapar, 

P.O. -Azara. 

Guwahati- 17. 

... Petitioner 

c 



- 

d 	 - 

Shri U.N.Khaware, 

Assitsant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional Office, 

• 	 Maligaon Charinli,, Guwahati- 12. 

SbriRK.Sixtha, 

Principal, 

Kendriya Vidyalaya, Boijhar, 

Guwahati-17 

Respondents/Contemners 

The humble Petition of the above named 

Petitioner: 

MOST RESPECTFULLY SHE WETH 

That your humble Petitioner along with another had filed the 

Original Application No.331 of 2002 before the Hon'ble Central 

Adiministrative Tribunal, Guwahati Bench, Guwahati against the 

termination of their service and also for a direction by this Hon'ble 

Tribunal to regularize their servües as (3roup-D employee under the 

• Respondents 	- 

That the Hon'ble Central Administrative Tnbunal, (3uwahati 

Bench., Guwahati on 08-01-2004 finally heard the matter and the above 

said Original Application NO.331 of 2004 was allOwed by the Hbn'ble 

Tribunal directing the Respondents to consider the case of the Applicants 

for engagement whenever school needs it and if any future vacancy for 

Group-I) arises the Applicant may considered along with others. SUitable 

age relaxation may be given to the Applicant considering their 

experience. 	- 

Annexure-A is the  photocopy of Judgment & Order dated 08-01-. 

2004 passed by the Hon'ble Central Administrative Tribunal, 

Guwahati Bench, Ouwahati in OA No331 of 2002. 



'I 

That your 	Petitioner begs 	to 	state 	that the 

Respondents/Contemners till now have not taken any steps for 

éonsidertion of the Applicants for re-appointment in any (3roup-D posts 

• in spite of available vacancies under the Respondents/Contemners._As 

	

L 	 •• 	 - 
such the Respondents/Contemners have shown disrespect, disregard and 

disObedience to this Hon'ble TrIbunal. The RespondentsfContèmners 

• deliberately with a motive behind have not complied the Hon'ble 

Tribunal's Judgment and Order dated 08-01-2004 passed in O.A.No.331 

• of 2002. Hence the Responderits/Contemners deserve punishment from 

• this Hon'be Tribunal. It is a fit. case where the Respondents/Contemners 

may be directed to appear before this Hon'ble Tribunal to explain as to 

why they have shown disrespect to this Hôn'ble Tribunal. 

That this Petition is filed bona fide to secure the ends of justice. 

[tithe premises, it is, most humbly 

	

• 	 and respectfully prayed that your 

Lordahips may be pleased to aiiinit this 

• petition and issued Contempt notice to the 

Respondents/Contemners to show cause as 

to why they should not be punished under 

Section 17 of the Central Administrative - 

Tribunal Act, 1985 or pass such any other 

order or orders as This Hoifble Tribunli 

may deem fit and proper. 

Further, it is also prayed that in 

view of the deliberate disrespect and 

disobedience to This Hon'ble Tribunal's 

order dated 08-01-2004 passed in O.A.No. 

331 of 2002, the Respondents/Contemners 

may be asked to appear in persons before 

this Hon'ble Tribunal to explain as to why 

they should not be punished under the 

contempt of Court proceeding. 

And for this act of kindness your Petitioners as in duty bound 

shall ever pray. 

...Draft Charge 



-DRAFT CHARGE- 

The Petitioner aggrieved for non-compliance of Judgment and 

Order dated 08-01-2004 passed by the Hon'ble Tribunal in O.A. No.33 1 

of 2002. The Contemners/Respondents have willfully and deliberately 

violated the Judgment and Order dated 08-01-2004. Accordingly, the 

Respondents/Contemners are liable for Contempt of Court proceedings 

and severe punishment thereof as provided to appear in persons and 

reply the charges leveled against them before this Hon'ble TribuaL 

11 
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-AFFIDAVIT- 

I, Shri Monoranjan Roy, Son of Sri Nitai Roy, C/o Sono Das, Village-

Bullapar, P.0.-Azara. Guwahati-17, District - Karurup (Urban), Assam by 

religion Hindu do hereby solemnly affinn and state as follows: 

That I am one of the Applicant in O.A.No.33 1 of 2002 and also 

Petitioner of the instant petition and as such I am fully acquainted with the facts 

and circumstances of the case and I am also authorized to swear this Affidavit 
on behalf of another Petitioner. 

That the statements made in paragraphs 
	

- 	 of the 

Contempt Petition are true to my knowledge those made in paragraphs 

, 
of the petition being matters of records are true to 

my information which I believe to be true and the rest are my humble 

submissions before this Hon'ble Court. 

And I put my hand hereunto this affidavit on 	of , 

2004 at Guwahati. 

Identified by me 

kil 

Adocate Solemnly affirmed before me by 

the Deponent who is identified by 

Mr.Adil Ahmed, Advocate. 

• 	 4 

"V-0 tp'~' 



JS 	. 	 CENTRAL A;.)1 I [1.Y.I'k i.,5i'r'.ç 	T- IBU1JAT. r  .: CU :A !ATI  

OKI 	
Origin.1 Ap1iCat.LGfl NO. 331/2002 

Date of! Qrdcir : This the 3th day oJ: 

THE HOW;' BLE MR • 1< .V. PR iHLAC)AN, AI)MIi'1 I:J k /T IV ME'tRER. 

1.Sri Monoranjan Roy 1 	 - - 

s/o sri Nital Roy, 
c/o Sono Das, 
Vi11agt - 13u11apir, 	 - 
P.O. - A:ara, Gu.-ahati - 17. 

2. Sri Dilip Bisas,. 
s/o lRobi 1315waS, 

• 	 c/o.ama1 Sarkar, 
Vi- 1l. - Kahikuchi, 

h.,. 	P.O. - Azara, GuiahaU. ---'17 	 . AppliCants. 

y advocate - Mr. A. jhmed. 

- VersUs - 	- 

The,.Union of India, 
represented by the secretary: to the 
Government of In.ia, 

• 	Ministry of Human Resource and Déie1cpint., 
New Delhi. 

The C8jçfl 

Kendriya Vidya1ad &angathan, J.N U Cjnpus, 
:Mehrauti Road,. 	. 

-' 	 ew. Delhi - 67 

The Assistdnt Cornmnisioner, 

' 	lKendriya Viclyalaya &ingathan, 
Regiona1 Oliice, M1igaon Charlali, 

endriya vidyalaya, l3orjhar, 	. . . 
Respondents. 

I 	M. M.K. MaZUIfl ar. 

PIAHTJADAN , MkM3FR ( Adrnri 
77 555 

• 	S 	 •• 

The applicant N08 • 1 and 2 4ere vvorking 85 Ca'ua1 

ibôUrers at Kendriya.VidyalaYa, Borjhar, Guahati. The 

appii!Cant No. 1 .-Ias 	çing 	..ça:uLLa:.Cret sjne 1994 to 

2001 and the applicant Nc. 2 was workin'j- since 1999 to 

•7Q 	Both the applicants have comup1t.e-i 240 c1.iys in a year. 

• Ther services were terminated in thc ycar 2001. They 

Con td 

• 	C) e2 
. 



• .. 	______ 	 . ,, 	- 	 . 	'- 	-.-••.. 	
_______________________ ____________ 	___________ 	 • 	 •_ . 	* 

approaCricu tl4L: 

by way of O.A . No. 299/2001 and 	.e Tr iburi;: 3. y oI' dteo 

10.6.2002 dir..cted t!reporideni; 	17 Lhe.i C a;e 

alongwith rercns siui1arly s1tu:itaCi ajin.st aveiia.1e or 

%• future vacancies, keening •tn nin.t their ,  pa;t :ervices. The 

appli.9antS approached i the, principal, Kendriya Vidyalaya, 

Borjhar with reerenCe to the O.A. No. 29/2OU1 . The Princ [pal 

replied 
'4on 26.08.2002 vide le 	 ' 

	

1ter No. 45/KVS/2OO2-U3/419 h.reby tIi 	- 

decision to privatie the jobs of Security (!i.jht Watchman).' 

Sweeper, Mali etc. wa taken. 

2. 	The learned. 	ursel for c.he respondints stated that 

• 

	

	•, therwas no vacant post of Group 'u' where the app1iCnts Can 

be adjusted. The learned counsea for thu a:pliC1nt stated that 

f both the app].icants w'iect for more than 2'41() days in a yuar 

and,therefore,' they eiicitlecjto teuiperary ntatuS. AS per 

dedislonof the Supr4nIle.Court.-n ecrettry :iSB V. Suresh & 

Ors. ('1999) 3 5CC 601 an:'i State of U.P • & Ors • Vs.. U .P. Madhya- 
.4 	

' 	 .. 
mik Siksha parisad San'jh & Mr. reporteO in 1996 (1) SLR 303, 

the Court ob.ervcCt th t LL9ularisatlOn ot ...trvloe and paymLnt 

of , .service would ari provided posts are cr4 ated or existincj 

- 	'' 	2 	'I 	- 	- 	 • 
Thereore, the app licc1nt cannot be coni,err1c1 temporary status 

L 	 ....... 	
'': 	 '••' 

"

fo1lowed by regularisution.. However, the employees under 

• Government are entitled 'to equality of, treatment both at the 
all 

tjce'of appointment and amaterial stages during continuation 

oV.their Service. Those who are similar by circumstanced are 

• 	
entitled to an equal treatment. Theretore, in no way their 

of 240 days should be ignored Accordingly, the repcnd - 

 
GrO_*D arises, the applicant may be .c'nsicierei alonjwith 

J. 	.. 	. - 

1 	pthers. Suitable aye relaxation may be ;Jv( ri to the applicants 

? considering their exerienCe. 

Cl ow  

'0 	

With this,/aapliCatiCfl iE dipposei of. No costs. 

d/ E18L 	dmn) 

tTh 
Hr)%rel AtJTrL1rte 

	

Jtiwi,hM cch 	 e1 
r' 	 fl 
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22DEC0 

IN THE C H ADMtNISTRATIVE TRIBUNAL _ 

GtJWAHATI BCH AT GUWAHATI. 

CONTE'T PETITION NO • 46 OF 2004. 

In O.A.No. 331 of 2002. 

IN THE MATTER OF : 

Reply filed by the Respondent No 2, 

am AND 

IN THE MATTER OF 

Sri R. K. Sinha, 

Principal, Keridriya Vidyalaya, 

Borj bar, Guwahati I 71 

.... Respondent/Contennier 
/ 

The above named Respondent! 

petitioner 

MOST RETFULLY SHEWETH 

That, be is the Pincipai, Kendriya 

Vidyalayâ, Borjhar, arrayed as Respondent No.2 

in this Conteipt Petition and he is fully 

conversant with the facts and circumstances 

of the case. 

That, the statement which are not 

specifically aditd.tted are to be treated as 

denied.. 

contd.... p/2. 



-.2- 

That, the Respondent/petitioner at the 

outset begs tnconditional apology for any act 

or ommission in perforIthngofficia]. duty as 

Principal, K.V. Borjhar. 

That, the Respondent petitioner states 

that he being the subordinate officer of the 

authority of Kendriya Vidya].aya Sangathan 

irrespective of the fact that he is the incharge 

of the Borjhar Kendriya VLdyalaya yet he used 

to follow the policies and rules framed by the 

Sangathan and every direction of his superior 

authority in the matter of school edministration 

incluling appointment, transfer, promotion etc. 

That, with regard to the contention 

made in para I & 2 the Respondent petitioner 

states that these are matter of record and 

doe snot of attract any comment. 

	

j' 6) 	That, with regard to the contention of 

the applicant made in para 3 of the Contempt 

$ petition and the allegation brought against 

the preseit Respondent No.t 2 and the prayer 

• in, particular mode for implementation of the 

Tribuial' s order dated 8-01-2004 passed in 

No. 331/02,, itls respectfully submitted 

that there exists no V acancyof 'Group D'. 

contd,... p13. 



/FUrther, no 'Group D' employee has been engaged 

by the Vidyalaya since adoption of the Policy 

of p rivati sation. 

A copy of the Policy is annexed 

herewith and marked as ANNEXURE 101  

That, the Respondent/petitioner si.bmits 

that there is no any violation of this Hon'ble 

Tribxial' s order by engaging any ' Group 1)' employee 

and depriving the, applicant of his claim to he 

considered for engagement whenever school needs 

it. and as per the direction of this Tribtnal to 

consider his case if. any future Group D vacancy 

arises along with others affording suitable 

relaxation considering their experience. As 

such this Ion' ble Tribulal may discharge the 

. nptl.ce ani drop this contempt petition. 

hat, tie Respondent/petitioner submits 

, that there is no cogent reasons for filing the 

present Contempt petition against the Respondent 

for, thea petitioner have already been replied of 

this petition detailing, the 'Group D' strength 

the Vidyalaya with assurance that ixicompliance 

the Hon' ble Tribixial, his case will be duly 

condidered as anwben vacancy arises. 
- - - ,-' 

- - 

contd.... p140 



\\ 

-'.4- 

9) 	That the Respondent/Petitioner states 

that the instant Contempt petition has been filed 

with false statement without any cogent reason 

and there is no binafide step In filing the 

petition. And as such this Hon'ble Tribnel 

may be pleased to drop this Contempt petition. 

,VERIF&CATIQN 

.1, Shri R.K. Sinha, Pcipai, Kendriya 

Vidyalaya, BorJhar, do hereby verify that the 

statement made in para 1,2,3,4,5 and 7 are true 

to the best of my knowledge and the statement 

made in para 6 is matter of record and rests 

are my humble submission. 

• And I sign this verification this 

day of 	N e4 .4* 2004, at Guwahati. 

Place : 	 . 	Deponent. 
LA1T ci 

flate : 
I 
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KENDIUV I  VIUYALy\ S1NG.\FlJ,\N • 	
IS. INSTITITjO,\ I. \ RE\. 

SI1AWO JEET SINC1I 	
/ • 	 NEW I)f:LIli-I6 

NOt, 12- I 3/N.KVS I Admn 11, 	 Dated: 10-12-I 

jJI:I(: \lf:\louANI)(\I 	 , 

Subject: 	P riv:r(i.c:l(jor, of certain sen ices in schools. 

iii order to i rnpr o e the 	encr al state or cleanliness etc. in KnJ riva 
\"idvalavas it 1;as been decided to alkn (lie schools to cm.aue the SCF\ ices ol prk, ate aenci Cs in the manner indicated bciov " ii Ii i in rued i ate cITct. 
lIiowinc three tasks may be rivcn oer to pti ale at.cIrcics in case suiliciciit 
vacancies ol' Group 'D' stall c\ist in the cliooI.- 

a) 	\\'atch arid 	ard duties of schools presently bcinr. ,  per formed by 
Cl o kid a r s 

1)) 	(ieaiiin 	ol' school lniildtui5 toilets. class 1001115 inciiidirit (itNiiri. or 
(!CkS CtC. preseitti) hciii done by Satri Karariraclra, is 

c) 	Proper maintenance oIt,ardcns, lawns and Compound present l behiL ,  done by malis, 

• 	
'ires:• The scliools havebett"i en sanction of Group LY stall' on the iiio ing 

t._i 	- 

\4 

M. ciuii 	nroois tI(O 'S,. lass •\ 	- 	5 Group 1) 
ii. One Section schools upto Class XII 	- 	( Gwup 1) 'r 	Section schools 	 - 	7 Group 1) 

Three Section schools 	 - 	S Group 'I) 
Four '. 'l:on schools 	 - 	9 Group 11 ' 	

(lire strcnUi 'miId increaSe as per liritlier incicaed dacsilcaiion oisciruois I 

3. 	'lIre services IIICI1tRIIIC(l in pata I can be i  i ;iiiccd iii phasc, ii Ilcccssap v star tirm 	tb one or to ser ices dcpcmliri on Ilic acarrcics oi (jroup 'I) stall iii 
tire schools 	The 1011uwirit 'acancics "ould he required tr pik aliciru. ihcse 
Services:- 

'Fire \atcI1 and 'sand duties heinit per For med by ('hokidars may be 
prkatiscd iii case there is one 'acaircy oi'(irutrp 1)' hi the school - 

\ 



The SCIVICCS 
relating W cleaning of the \;idyalYas may be 

1 ivatised if 

(here is one vacancY of Group D' 	
in schools uptO 2 SCCIIOI1S nd 2 

a I1CI CS It ScitOok of 11101 C thait 2 SeC I IOnS 

Serv ces r elati ii to ivai ittcnaflC of aide its. la' os and school 
CUIfl pound 

etc.. ma be privatised ii tttere is one vacanCY 
of Gi oup '1)' In schools 

upto 2 scciorlS.at1(t 2.\acaIiCiCS in schools with iiiOrC than 2 SCC1iO11S. 

NO f[ - 

The rCqUirCl11( of tlie vacanCIes ate imitually cxcfuSi\C 

Schools need not folio" the above sequcnc
C. 	

they are privatisiUg the 

SCIVCCS Tt 
p1ttSCS The ma folio" their 0'\ I 

SCqUCnCC ticpCiidillg on 

their t cquirc ment s 

VacaitcicS could be calculated 	
IIIi i dci CIICC 

tO the 5aiiciitiiicd sti ciittli 

tivcn u Para 2 above and no other cioculilent. 

O Ct ICC 
shall be privatised if the rcqwicd acanCiCS ate not thcic as this 

Ill lead (0 riOtIS objcctiOIlS Ibm the Audit point of view. The required nuncr 

ol posts shall be kept vacant thcrcaite r. co o;ig as the Sc' 
arc bc; cn 

front private ai.tCflCi'S 

5. 	I h Assistant ç01nn
ssnct5 ifl maC suitable redcpl0Y cnt of Gi 

OUj) 

'D 	ttl III their RCiotlS Lu Ct C8IC he I1CCCSS V vtCaltCI 	
iii SChO01 	\VI1C( c 

privat;sa'°1 	an be cilected 11111 cdtatci and ill due Cotli se tlici caller. 

Till SUCh 
tiutC these ajustmC11ts ai c made and afl cho15 ila\'C been abc 

to privalisC these scrviCC. 
\\1ICIC\C1 	

no ItCSh rcCnhitIflCi 	aail1St a 

Group I) post it 
anY ciidi a \idvalaya 	

h ould e made. 

1. 	lie 	itioti aiitt ; 'j"' itilielit itt a p1 	ale a eiiCV/aCs in this rcgar(l 

ot the \ith : 
61l be made b 	te L\CCLlt1\e (itiitliit(t 	

va hill \\il' ti 

yh 	

w 

norilts and 10ccdut cs The VidvalayaS ould be at libel 
lv tO cit wigC oiie iseIiCY 

for all three scr ICeS or an aicflCY for each CI vice separately at 1(5 (IISCI clioll. 

Prct'erCCC 	ou1d be 	i' en to rcCOgI1iS 	
hodics of lx*SCtViCCtttCtt or 

approved/kn0"fl acflCiCS. The serviceS of t)ireCtOlfltC General RcSCttlCit1Chit 
OF 

Zila 	
O Sainik bard iitav be inadC USC 	\ hcic' erpossi 

It must be cusurcd that the cr\ ices of alt 
aC 11ev and 

itot individual 

orkitleil are itir cd for the above 
1UC111 

ioitcd jobs. Ihic contract shall be between 

- 	 t(I Wider 	Ito C1 CtII11SU11tC 	Vitl1 	lfl 

the \'idvaayt and (lIe atCiL 

11l(fiVidtl1l or a 	ott;' of indi ,duals 

a, 

b. 

C. 



9. 	
Payment for these Services would beniade out of the Maintenance and 

Development Fund of the Vidyalaya. No ceiling is being fixed for till!; purpose. 
ust be fixed on per week basis for the whole unit [covered area, open area, 

surFoij dings, stairs, iob'bies, corridors toilct etc.) and lr III items of wo, k 
including cost of Inflict ial. At times when wotk is taken for a pc iod less than 

It 

week, because of closure of the school etc., rates would be calculated for a day 
and payments made accrdingly. 

10,. 	Broad g6idelines . 
 of the agreement which shouldbe executed between the 

Vidyalayn and agency is enclosed, 	 (I 

131 

(S.B.C1[AT.URVED1) 
DEPr\' COMM1SSIONEI (ACAD) 

D 1st ii 	ion 

Principals/Chairruc,1 VMCs, all KVs. 

Assistai',t Commissioners KVS, all Regional Offices. - They are requested 
not to fill up any vacancy ofGroup'D employees till further orders. 

3. 	All Officers in the KVS (llqrs). 
'1. . 	Office Order/Guard File. 

41 
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